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(d) The Company is Pushpaka
Aviation (Pvt.) Ltd., Bombay, a non-
scheduledf operatory This Company
is engaged in Aviation businesg since
1970. The Company is possession of
three Helicopters which are being
used for crop spraying and general
aviation.

(e) No private party will be per-
mitted to operate on a roule
operated by Indian Airlineg but
whenever there is a shortfall in the
capacity of the Indian Airlines, Indian
Airlines may lease aircraft from pri-
vate operators to make good the
shortfall,

Reconstitution of Boards of Directors
of Nationalised Banks

6412. SHRI CHHITTUBHAI GAMIT:
Wik the Minister dof FINANCE be
pleased to state:

(a) whether the Boards of Directors
of nationalised banks are to be recon-
stituted;

(b) if so, the details; and

(c) what standard is applied before
making such appointments?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b)
The boards of the 14 Notionalised
Bankg were last reconstituted in
October—December, 1977 in accord-
ance with the provisions of the
‘Nationalisation Scheme’ after consul-
tation with the Reserve Bank of India.
The present tenure of these boards is
due to expire in October-December,
1980. These boardg will be reconsti-
tuted in due course,

In respect of the 6 newly nationa-
lised banks, the first Boards of Direc-
tors constituted by the Government
under section 7(3) of the Banking
Companies (Acquisition gnd Transfer
of Undertakings) Ordinance, 1980 are
still  functioning. These will be
replaced by “®road-based Boards of
Directors ag soon gs Nationalisatio
Scheme for these banks ig finalised.
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(c¢) The appointments of directors
on the boards of the 14 Nationalised
Banke are made in accordance with
the provisions contained in clause 3
of the Nationalised Banks (Manage-
ment and Miscellaneous Provisions)
Scheme, 1970. An extract of clause 3
of the Schemg ig laid on the Table
of the House. [Placed in Library, Se-
No. LT-1203/801].

Decline in prices of minor spices

6413. SHRI K. KUNNHAMBU:
Will the Minister of COMMERCE be
pleased to ctate:

(a) whether it is a fact that the
prices of minor spices like clove,
nutmeg and cinnamon have declined
by as much as 40 to 60 per cent;

(b) if so, the reasons thereof; and

(¢) the steps taken to arrest the
decline in prices?

THE MINISTER OF COMMERCE
AND STEEL: AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
prices of clove have increased. The
prices of nutmeg and cinnamon are
not compiled by fhe Directorate -~
Economicg & Statistics of Ministry of
Agriculture.

' b) and (c) Do not arise.

Prices of dried Ginger, Nuitmeg and
cloves «.

6414, SHRI GEORGE JOSEPH
MUNDACKAL: Wil] the Minister of
COMMERCE be pleased to state:

(a) whether Government are aware
that the priceg of dried ginger, nutmeg
and cloves are crashed to 30 per cent
in value within 3 years; and

(b) the reasons why GQGovernment
are not coming to protect the interests
of cultivators by fixing 3 minimum
price and purchase these spices
through S.T.C. or marketing federa-
tion?

THE MMWETER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
price of dried ginger hag declined, the
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price of nﬁtmeg has remained statio-

nary, Whereag the price of eloves hag

appreciated in the domestic market
during the last three yearns.

(b) The Government have been
fixing Minimum Support Prices for

- major agricultural commodities, such
ag cotton, jute, groundnut, syoabean,
mustered s€ed; etc. which are grown

over large areas covering many
States, on the recommendation of
APOC,

frar dax (foeeedt) wt wadc

qtx
6415 »t 7z femir wwf
T TOON WX @A TdT I I
#Y Fav w0 & ¢

(%) 7ar "FE@ET B q@T F
f& fyard (fgwed) qqa aifs
e feal & we QT T=r & *]
AT zady Fwae & & fEer W
TR IFTAT g AFAT §

(@) afs &, @ =T FIB
oY & qAT ANH T TLEHETL FT
faare #1% wiw FUT FT &, AT

(w) Far gaFr gafaabr far
srgar T afe gi, v 97 9 fvaar
wfatwwa @ gmr ?

qifsa awT goqre W T wat
To(s ww@ wat) :(F) qf@war
gfasfat =Y fod & sgae g
¥ gg FTT &7 FIE AW AT &0
(@) =T () o7 7@ I=q |
Reinsurance of General Ingurance in
India and Abroad

6416. SHRI S. A. DORAI
SEBASTIAN:
SHRI INDRAJIT GUPTA.:

Will the Minister of FINANCHE be
pleased to gtate:

(a) have the General Insurance
Corporation and its subsidiarieg their
own machinery to direetly reinsure
general insurance in India and ab-
road;
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(b) if so, why was it done through
brokers/agents;

(c) whether it iz g fact that subs-
tantial part of reinsurance in foreign
markets for 1973 onwards was done
through M/s. J. B. Boda & Co. (Pvt.)
Ltd, of Bombay; and

(d) what is the Commission/broke-
rage paid to it every year since 1973?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR}
MAGANBHAI BAROT): (a) and (b)
G.I.C. and its subsidiaries do not
employ any broker for their reinsur-
ance fransactiong in India.

Reinsurances oufside India are
placed by the G.IC. anq its subsi-
diarieg either directly with reinsur-
ance companies or through brokers,
depending upon the type of business,
the availability of the market for such
reinsuranceg and the prevailing inter-
national practice.

(c) The following table gives the
tota] reinsurance premiums placed
outside India and the reinsurance
premiums placed through M|s, J.B.
Boda.

(In crores of Ruppees)

Year Total Amount
amount placed
of Rein- through
surance M/s |.B.
Premiyms Boda
placed
outside
India

1973 . . . 24°3 30
1974 . . . 365 4t
1975 . . . 419 44
1976 . . . 54°0 6y
1977 . . . 6o -2 71
1978 . . . 60-8 74
1979 . . wj0'7 74






